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Annexure R-1. 

Copy of the letter dated 08.12.2025 to HPPCB 

V akalatnama 

Dated: . l {y L-.2026 

FILED THROUGH 
COUNSEL FOR THE RESPONDENT No. I 

ANILJARYAL 
Chamber No. l 09, Block-03 

Delhi High Court. 
Email: aniljaiyal07@gmail.com 
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D 
No. Env. S & T- O.A. No. 565/2025- Girish chandel, President & Anr. Vs. State of H.P & Ors.
epartment of Environment, Science Technology & Climate Change

From: 

To: 

Subject: 

Sir, 

Paryavaran Bhawan, Near US Club, Shimla-1 
Ph: 0177-2656559, fax: 2659609 

The Director, 
Department of Environment, Science Technology & Climate Change, 
Government of H.P. 

The Member Secretary, 
Himachal Pardesh Pollution Control Board, 
Him Parivesh, Phase-Ill, New Shimla. 

Dated: Shimla-1. the ,2025 

Regarding Notice from Consultant (Judicial), National Green Tribunal in the 
matter of Girish chandel, President & Anr. Vs. State of H.P & Ors. in O.A. No. 
565/2025. 

This has a reference to the notice received from the office of the Consultant 

(Judicial), National Green Tribunal, received in this office on dated 01.12.2025, the copy of which 

is also endorsed to you, on the subject cited above. In this regard, as per the directions passed by 

the Hon 'ble National Green Tribunal, New Delhi on dated 19.11.2025, it has been directed that:-

..... a joint committee be constituted to verify the factual position and take 

appropriate remedial action. Accordingly, we constitute a joint committee 

comprising of representatives of Integrated Regional Office, MoEF&CC, Shim/a, 

Himachal Pradesh, Central Pollution Control Board, HP PCB and District Magistrate, 

Mandi and direct the same to meet within two weeks, undertake visits to the site, look 

in to the grievances of the applicant, associate the applicant and representative of 

the concerned project proponent , verify the factual position and take appropriate 

remedial action by following due course of law and submit its report within one 

month. The HPPCB will be the nodal agency for coordination and compliance. 

You are, therefore, requested to kindly look into the matter and take 

appropriate/necessary action in the matter, under intimation to this office please. 

Thanking You, 

2130'0' 

Sincere

r��

•

\� ,�

Director 
Department of Environment, Science Technology & CC 

Himachal Pradesh, Shimla-1 

Endst. No. As above; dated the Shimla-1, f O, 1..£, ,2025 

Copy to:- . . . 
The Secretary, Env. ST&CC, to the Government of Himachal Pradesh for kmd mformat1on

please. 
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